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NOTICES

(1)

No. P. 264/2018. 26th June 2018.

WHEeRreas, Managing Director, Punalur Paper Mills
has deposited with this Court a sum of = 4,20,997.50
(Rupees Four lakh Twenty thousand Nine hundred Ninety
seven and Fifty Paisa only) as compensation to be
distributed to the dependents of the deceased Sri Murali,
who met with a fatal accident while employed under the
Punalur Paper Mills and whereas it is reported that

1. Bindhu, D. Mylamoottil, Wife
Thalakkal Charuvila Veedu,
Venchempu Vadakku,
Narikkal, Karavaloor

2. Saranya, M. do. Daughter

3. Sona, M. do. Daughter

are his only dependents as defined under Section
2 (1) (d) of the Employees Compensation Act. Any
others who claim to be the dependents of the deceased
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should within 15 days of the publication of this notice
in the Kerala Government Gazette, prefer their claim in
writing before me and prove the same. If no such claims
are received within the prescribed time the entire amount
of compensation will be disbursed to the persons
mentioned above. Claims preferred thereafter will not be
considered.
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No. P. 309/2018. 26th June 2018.

WHEREAS, Managing Director, The State Farming
Corporation of Kerala Ltd. has deposited with this Court a
sum of = 5,13,320 (Rupees Five lakh Thirteen thousand
Three hundred and Twenty only) as compensation to be
distributed to the dependents of the deceased
Sri V. Sugathan, who met with a fatal accident while
employed under the State Farming Corporation of Kerala
Ltd. Punalur and whereas it is reported that

1. Usha S. Karthika, Wife
Channakkamon,
Karavoor P. O.,
Piravanthoor

2. Sethu Madhavan do. Son

3. Jyothi Lekshmi do. Daughter

are his only dependents as defined under Section
2 (1) (d) of the Employee’s Compensation Act. Any
others who claim to be the dependents of the deceased
should within 15 days of the publication of this notice
in the Kerala Government Gazette, prefer their claim in
writing before me and prove the same. If no such claims
are received within the prescribed time the entire amount
of compensation will be disbursed to the persons
mentioned above. Claims preferred thereafter will not be
considered.
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(3
No. P. 518/2018. 26th June 2018.

WHereas, HDFC, ERGO Genera Insurance Company
has deposited with this Court a sum of = 7,30,927
(Rupees Seven lakh Thirty thousand Nine hundred and
Twenty seven only) as compensation to be distributed to
the dependents of the deceased Sri Ajayakumar, who met
with a fatal accident while employed as driver of the
vehicle bearing Reg. No. KL 4F 6478 owned by Saiju,
So. Sasidharan, Saradha Mandhiram, Attupuram, Kadakkal
and whereas it is reported that

1. Shega Ambili Bhavan, Wife
Edathara,
Kadakkal
2. Anjdi do. Daughter
3. Abhinav do. Son

are his only dependents as defined under Section
2 (1) (d) of the Employees' Compensation Act. Any
others who claim to be the dependents of the deceased
should within 15 days of the publication of this notice
in the Kerala Government Gazette, prefer their claim in
writing before me and prove the same. If no such claims
are received within the prescribed time the entire amount
of compensation will be disbursed to the persons
mentioned above. Claims preferred thereafter will not be
considered.
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(4
No. P. 619/2018. 28th June 2018.

WHEeReAs, Deputy Manager, Oriental Insurance
Company Ltd., has deposited with this Court a sum of

" 8,47,968 (Rupees Eight lakh Forty Seven thousand Nine

hundred and Sixty Eight only) as compensation to be
distributed to the dependents of the deceased
Sri Shanavas, who met with a fatal accident
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while employed as driver of the vehicle bearing
Reg. No. KL 2/V 0776 owned by S. Ngeeb, and where as
it is reported that

1. Isha Beevi Njarakkattil Veedu, M other
Kadappa,
Mynagappalli

2. Shyla Shinas Manzil, Wife
Njarakkattil, Kadappa,
Mynagappalli

3. Shinas do. Son

4. Ashina do. Daughter

5. Amna Mol do.

are his only dependents as defined under Section
2 (1) (d) of the Employees’ Compensation Act. Any
others who claim to be the dependents of the deceased
should within 15 days of the publication of this notice
in the Kerala Government Gazette prefer their claim in
writing before me and prove the same. If no such claims
are received within the prescribed time the entire amount
of compensation will be disbursed to the persons
mentioned above. Claims preferred thereafter will not be
considered.
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(Sd)
Employees’ Compensation
Commissioner.

Office of the Industrial
Tribunal, Kollam.
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NOTICES

(1)

No. ECC-60/2017. 25th June 2018.

Whereas, the Shriram General Insurance Company
Limited has deposited with this Court an amount of
" 8,90,500 (Eight lakh Ninety thousand and Five hundred
only) towards compensation payable to the dependents of
the deceased Midhun S/o Govindankutty Nair, Chathoth
(House), Edakkara P. O., Chelannur, Kozhikode-673 616
who met with an accident in the course of work while he
was working as loading and unloading worker in a Lorry
bearing Registration No. KA 51A 6529 on 7-2-2017 and
died on 8-2-2017. Whereas it is reported that
(1) Sri Govindankutty Nair (Father), (2) Thankamani
(Mother), (3) Megha, C. (Sister), Chathoth (House),
Edakkara P. O., Chelannur, Kozhikode-673 616 are his
only dependents as defined under Section 2 (1) (d) of the
Employees Compensation Act, 1923 any other claiming
to be such dependents should within 15 days of the
publication of this notice in the Kerala Government
Gazette prefer their claims in writing before me and from
the same. If no such claims are received within the
prescribed time the entire amount of compensation will
be disbursed to the persons mentioned above and claim
preferred thereafter will not to be considered.

maud ECC-60/2017. 2018 )61 25.
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(2)

No. ECC-10/2017. 27th June 2018.

Whereas, the United India Insurance Company
Limited has deposited with this Court an amount of

" 8,06,022 (Eight lakh Six thousand and Twentytwo

only) towards compensation payable to the dependents of
the deceased Vittala, N. who met with fatal accident in
the course of work while he was working as driver in a
Autorikshaw bearing Registration No. KL 14K/3486 on
19-11-2015. Whereas it is reported that (1) Kamala
(Mother), Naikap (House), Edanad (P. O.), Kasargode,
(2) Smt. Jayasree (Wife), (3) Vaishnavy (Daughter),
(4) Vaishak (Minor son), Bhaktha Nivas, Naikap,
P. O. Edanad, Kasargode are his only dependents as
defined under Section 2 (1) (d) of the Employees’
Compensation Act, 1923 any other claiming to be such
dependents should within 15 days of the publication of
this notice in the Kerala Government Gazette prefer their
claims in writing before me and from the same. If no
such claims are received within the prescribed time the
entire amount of compensation will be disbursed to the
persons mentioned above and claim preferred thereafter
will not to be considered.

maud ECC-10/2017. 2018 )61 27.
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(Sd)
Presiding Officer,
Industrial Tribunal &
Employees Compensation

Commissioner.

Office of the Industrial
Tribunal & Employees
Compensation Commissioner,
Kozhikode.
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